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“That in pursuance of clause (i) of sub-
section (1) read with sub-section (1A) of
section 12 of the National Cadet Corps Act,
1948 (31 of 1948), this House do proceed to
elect, in such manner as the Chairman may
direct, one Member from among the Members
of the House to be a member of the Central
Advisory Committee for the National Cadet
Corps".

The question was put and the motion was
adopted

SPECIAL MENTIONS
Ban on Purchase of Ordinary Salt
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DR. SHRIKANT RAMCHANDRA
JICHKAR (Maharashtra): Sir, I also associate
myself with the sentiments expressed by
Dr. Mahesh Chandra Sharma.

PROF. RAM KAPSE Sir, I have also given
a notice on this subject and I fully suport
Dr. Mahesh Chandra Sharma on this point. But,
at the same time there is another side of the
story. The issue is that there are producers of
salt, especially in Thane and Raigarh districts.
They will be the sufferers. As regards the
iodised salt, they can't produce that salt in Thane
District, in Raigarh District. It is a separate
phenomenon, and they will have to stop
producing the salt. For hundreds of years, they
have been producing the salt. So, the problem
will be faced by the common man because there
will be a hike in the prices, and, at the same
time, there will be a problem for the producers
who will also be suffering. So, I request hon.
Sikander Bakhtji ....(Interruptions.)....

& warhs: o) ¥@ o Hyw oM A
gl

PROF. RAM KAPSE: I request him to
consider our views and give them some relief.
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SHRIM. VENKAIAH NAIDU (Karnataka):
Sir, we have 1o simply withdraw the
notification. There- is a total unanimity in the
country. ...(fnterruptions)...

SHR] SIKANDER BAKHT: Just a minute.
Just a minute. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: This
notification has to be withdrawn. .,

MR. CHAIRMAN: Let me hear him.
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Discontentment among Jains caused by
Desecration of Statues of Jain Tirthankars at
Shivpuri District of Madhya Pradesh
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Alleged LS.1. Activities in Tamil Nadu
and Kerala

SHRI O. RAJAGOPAL (Madhya Pradesh):
Thank you, Mr. Chairman, for giving me this
opportunity to bring, through the House, to the
notice of the Government and the nation a
serious development that is taking place in
South India. Now the role of LS 1. in organising
communal riots in North India, in Kashmir. in
Punjab, etc., is well known and the Government
has taken effective steps and there is some
relief. Now its operation has been shifted to
South India mainly to Kerala, Tamil Nadu and
parts of Andhra Pradesh. I had brought this fact
to the notice of the House on earlier occasions



